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As an alternative to production and supply of washed 
coal, Cil had undertaken a detailed study regarding use of 
blended coal which may provide more cost effective solution. 
In this direction, CMPDll has carried out a comparative 
techno-economic study comparing the cost of blending vis-a-
vis washing in case of a select thermal power station (Ropar 
TPS) in the Northern Zone. 

Permanent Exhibition Centre Near Bangalore 

3754. SHRI K. C. KONDAIAH : Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the Government have cleared the pro-
posal from the Government of Karnataka for setting up of a 
permanent exhibition centre at Whitefield, Bangalore on the 
lines of Pragati Maidan. in New Delhi; . 

(b) if so, the cost of the above porposal; 

(c) whether the above Centre would be set up 
through a joint venture company; 

(d) if so, the details thereof; and 

(e) the contribution ofthe Karnataka Government for 
the above project? 

THE MINISTER OF COMMERCE (SHRI RAMA-
KRISHNA HEGDE) : (a) to (e) The Central Government is not 
setting up permanent exhibition centres in any State. How-
ever, the Government is encouraging State Governments, 
including the Government of Karnataka, to undertake such 
projects for helping regional industrial units to promote their 
products. A Memorandum of Understanding has been signed 
between the Government of Karnataka and IT PO for setting 
up an Exhibition Complex at Bangalore through a joint ven-
ture company. The cost of the project is presently estimated 
at Rs. 200 crores out of which the Government of Karnataka's 
share of Rs. 10.00 crores will be in the form of 50 acres of 
developed land including infrastructure. ITPO's equity contri-
bution will be Rs.10 crores. 

Irnport of Silk 

3755. SHRI JAVARAMA I. M. SHETIV : 

SHRI A. VENKATESH NAIK : 

Will the Minister of TEXTilES be pleased to state: 

(a) whether the Government of Karnataka has urged 
the Union Government to withdraw notification permitting im-
port of silk; 

(b) if so, the details thereof alongwith the reaction of 
the Government thereto ; 

(c) the impact of the sericulture industry by permit-
ting the import of silk; 

(d) whether the Government propose to encourage 
indigenous sericulture industry in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF TEXTILES (SHRI KASHIRAM 
RANA) : (a) to (c) Ves, Sir. The Chief Minister of Karnataka 
had recently written to the Minister of Textiles not to permit 
import of silk except under Duty Exemption Scheme. CM, 
Karnataka has been apprised that due to non-availability of 
adequate quantity of superior quality silk in the country, the 
Government has permitted import of only Grade 2 A & above 
mulberry raw silk under SIL with the condition that the CIF 
value of the surrendered Sil is three times the value of the 
imported items. Weavers Association have written to the Gov-
ernment welcoming the above decision of the Government. 
TIll date. there has been no negative impact on the domestic 
sericulture sector. 

(d) and (e) In order to supplement the efforts ofthe State 
Sericulture Departments, the Central Silk Board (CSB) is im-
plementing a number of Schemes/projects/programmes for 
promoting development of silk. These include schemes for 
extension of R&D, training, infrastructural and extension sup-
port to the sector through network of CBS's units and imple-
mentation of certain developmentallincentivelfinancial assist-
ance schemes for encouraging adoption of modern sericultural 
practices for production of quality silk. 

Closure of Blended Vam Spinning Industry 

3756. SHRI CHADA SURESH REDDV: Will the Minis-
ter of TEXTILES be pleased to state: 

(a) whether a number of units in the blended yarn 
spinning industry have been closed down; 

(b) if so, the details thereof alongwith the reasons 
therefor, State-wise and; 

(c) the steps taken by the Government for their re-
vival? 

THE MINISTER OF TEXTilES (SHRI KASHIRAM 
RANA) : (a) and (b) As on 31.1.1999, 4 cotton/man-made 
fibre textile mills were permanently closed under industrial 
Disputes Act; 48 cotton/man-made fibre textile mills were 
closed under Liquidation, and 246 cotton/man-made fibre 
textile mills were reported to be closed temporarily mainly due 
to financial difficulties, strikellabour problems, lock out etc. 
Data on closure of blended yarn producing units is not main-
tained separately. A Statement Indicating the State-wise 
details is attached. 

(c) Government has established Board for Industrial 
and Financial Reconstruction (BIFR) under the Sick Indus-
trial Companies (Special Provision) Act,1985 to tackle the 
problems of sickness. 



87 Written Answers April 16, 1999 To Questions 

Statement 
State-wise No. of cotton/man-made fibre textile mills closed 

under I.D.Act! Under liquidation etc. as on 31.1.1999. 

Sr. No. State Under Under Otherwise Total 
ID Act liquidation closed 

1. Andhara 
Pradesh 2 o 27 29 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16; 

17. 

Assam o 
Bihar o 
Gujarat o 
Haryana o 
Karnataka o 

Kerala 0 

Madhya 
Pradesh 

Maharashtra 0 

Orissa 0 

Punjab o 
Rajasthan 

Tamil Nadu 0 

Uttar Pradesh 0 

West Bengal 0 

Delhi o 

Manipur o 
Total 4 

o 4 

o 3 

35 36 

o 9 

2 12 

o 3 

o 9 

6 22 

o 2 

3 

7 

3 69 

o 21 

o 15 

o 3 

o 
48 246 

Misuse of Funds by Bank of Rajasthan 

4 

3 

71 

9 

14 

3 

10 

28 

2 

4 

9 

72 

21 

15 

3 

298 

3757. DR. BIZAY SONKAR SHASTRI: Will the Minister 
of FINANCE be pleased to state: 

(a) whether RBI has rapped Bank of Rajasthan for 
misuse of funds and have inspected the books of that Bank; 

(b) if so. the specific cases of misuse of funds and 
the action taken thereon alongwith outcome of the inspec-
tion; and 

(c) the manner in which the situation is compared 
with other private sector banks and the number of banks in 
which similar instances of misuse of funds have come to 
light? 

THE MINISTER OF FINANCE (SHRI YASHWANT 
SINHA) : (a) and (b) Reserve Bank of India (RBI) have re-
ported that the findings of the Financial Inspections of the 
Bank of Rajasthan Ltd. with reference to its financial position 
as on 31.3.1997 and 31.3.1998 were discussed with the Man-
aging Director and few members of the Bank's Board. The 
bank was impressed upon to rectify the serious irregularities 
observed in its working. The bank was also advised to draw a 
monitorable time bound programme for recovery of non-per-
forming advances (NPA). The bank has been placed under 
Directions covering various areas of its functioning and the 
performance is watched by quarterly monitoring system and 
off-site returns in addition to regular Annual Inspection. 

After issuing a show cause notice to the bank and ob-
taining its response, RBI had imposed Rs. 20 lacs as penahy 
for violating RBI instructions on bill discounting scheme, pur-
chase of cheques, advances against shares and packing credit 
advances. 

(c) RBI has reported that instances of banks being 
penalised for similar irregularities such as discounting of Bills 
for non-customers, advance against shares etc. in the case 
of two other private sector banks. In addition, action has been 
taken by RBI against 10 other private sector banks for de-
fauhs in the maintenance of statutory ratios, violation of guide-
lines relating to stockinvest and non-compliance of other in-
structions issued by the RBI. 

Production and Export of Tea 

3758. SHRI GINGEE N. RAMACHANDRAN: Will the 
Minister of COMMERCE be pleased to state: 

(a) the quantity of tea produced in the North and 
South India during each of the last three years; 

(b) per capita consumption of tea in the country ; 

(c) the surplus quantity of tea available for exports; 

(d) the details of the major countries importing 
Indian tea and the foreign exchange earned through exports 
during the above period ; 

(e) whether there is any proposal to import tea from 
Sri Lanka ; and 

(1) if so, the details thereof? 

THE MINIsTER OF COMMERCE (SHRI RAMA-
KRISHNA HEGDE) : (a) The quantity of tea produced in the 
North and South India during the last three years are as 
follows: 

Year 

1995-96 

1996-97 

1997-98 

North India 

577.55 

588.60 

625.52 

(Oty in Mn. Kgs.) 

South India 

183.99 

186.70 

212.50 
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